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STUDY REPORT IN COMPLIANCE TO HON’BLE NGT ORDER DATED 
18.12.2023 IN THE MATTER OF MANISH JAIN Vs UNION OF INDIA & ANR. 
(ORIGINAL APPLICATION NO. 141/2022) (I.A. No. 45/2022) 
 
1.0 BACKGROUND : 
 
 In reference to the grievance aroused by Mr. Manish Jain that 
Respondent No. 5 M/s Upper Doab Sugar Mills Ltd. Shamli and Respondent No. 6 
M/s Shamli Distillery & Chemical Works Shamli are running Sugar & Distillery units in 
Shamli respectively in violation of Environmental Norms and causing Air & Water 
pollution adversely affecting the health of the residents of the locality and 
surrounding areas of District Shamli. 
 In the above matter of Manish Jain Vs Union of India &Anr. (O.A No. 
141/2022), the Hon’ble NGT Vide order dated 28.02.2022 sought a factual and 
action taken report from the UPPCB and District Administration. In continuation joint 
committee visited M/s Upper Doab Sugar Mills Shamli and Shamli Distillery & 
Chemical Works Shamli on dated 31.03.2022 and submitted joint inspection report 
before Hon'ble Tribunal on dated 01.07.2022.  
 Hon'ble NGT vide order dated 05.08.2022 issued directions to the State 
PCB to look into the matter of compliance by both the industries with the consent 
conditions regarding disposal of Fly Ash as per CPCB guidelines, coverage of 
minimum 33% of the land on which industry is established with plantation of suitable 
species and compliance with recommendation made by the joint committee in its 
report. In compliance of said orders, UPPCB submitted the compliance report before 
Hon'ble NGT on dated 02.11.2022.  
 Further, Hon'ble NGT vide order dated 02.12.2022 directed Regional 
Officer, UPPCB to visit both the units and verify the factual position regarding 
averments made in the replies filed by respondents no. 5 & 6 as to compliance with 
consent conditions and environmental norms. Further, directed Regional Officer, 
UPPCB for allowing the applicant to join inspection of the industries at the time of 
visit.  
 Accordingly, UPPCB visited both units on 06.01.2023 and submitted 
report to Hon’ble NGT verifying the compliances/facts submitted by both units to 
Hon’ble NGT. Accordingly, Hon’ble NGT issued directions on 18.12.2023. 

 
2.0 ORDERS PASSED BY THE HON’BLE NGT ON 18.12.2023 
 

The Hon’ble NGT on 18.12.2023 issued directions, effective part of which, 
pertaining to UPCB is as below:  
 

"UPPCB is also directed to get a study conducted regarding utilization of fly 
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ash generated by the sugar mill and similar other industries for manufacturing 
of beicks or other purposes besides the present practice of user thereof low 
lying areas and file study report....."   

 
3.0 Report in compliance to Hon’ble NGT directions dated 18.12.2023 
 

It is to bring to notice that there is another O.A 369 of 2022 Sachin Tomar Vs 
State of U.P &Ors pending in Hon’ble NGT where in Hon’ble tribunal vide 
order dated 06.10.2023 had already directed UPPCB to submit a report with a 
mechanism for proper disposal of fly ash by industries. The above O.A. is also 
concerned with Sugar Industry in Muzaffarnagar. Hon’ble Tribunal issued 
directions in above O.A on 06.10.2023 stating that  
“………….. The member Secretary, UPPCB is directed to file an affidavit 
regarding the amount of environmental compensation which has been 
imposed on the project proponents throughout the State of U.P, the amount of 
which is yet to be realized, the amount which has been realized and is lying 
deposited with the UPPCB, the action plan/proposals for utilization of the 
amount for restoration of environment, mechanism evolved for verifying the 
development of green belts and verifying disposal of fly ashby the project 
proponents in accordance with the EC/consent conditions, It may be added 
here that this Tribunal has observed in number of cases that the project 
proponents enter into agreements with the third parties for disposal of fly ash 
which are reporting compliances by submitted that the fly ash is being 
disposed of in low lying areas. Since Fly ash generated by coal based 
industries contains harmful heavy metals, it is appropriate that the same is not 
utilized for filling of any agricultural areas and is utilized by cement or brick 
making industry. These aspects have to be looked into and the monitoring 
mechanism needs to evolve to ensure proper disposal fly ash…………..” 
  In compliance to the above directions, Member Secretary, UPPCB, 
vide letter dated 15.01.2024 has already submitted an affidavit to Hon’ble 
Tribunal  which includes a detailed mechanism for proper utilization of fly ash 
and the same is annexed as Annexure 1.  
  Apart from the above, in compliance to Hon’ble Tribunal directions, 
detailed study has also been conducted by I.I.T Roorkee submitting feasibility 
study dated 7.2.2024 for usage of bottom ash and water scrubbing ash for the 
manufacturing of bricks/blocks and feasibility study for installation of ESP in 
the stack of the boilers for the capture of particulate matter. The study report is 
annexed as Annexure 2. 
  The study report includes analysis of wet ash and dry ash samples 
generated from the industry (Sugar industry). Upon analysis of the dry and wet 
ash samples, it has been observed that the loss of ignition in Dry ash (bottom 
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ash) is around 18.4%. Loss of ignition in wet fly ash (after drying at 100oC) is 
17.3% and is observed to be 60.6% of raw sample received. Loss of ignition 
values is a very important factor which indicates suitability of the fly ash for 
brick making. The IS-3812 1981 sets the upper limit of the loss on ignition as 
5.0% which is a very strong parameter to decide the suitability of ash for the 
usage for brick/block making. Hence, based on the test conducted, study 
concluded that fly ash generated from the unit is not suitable for the production 
of fly ash bricks contributing to higher degree of Loss of Ignition values.  
  Feasibility study has also been carried out for installation of 
Electrostatic Precipitators (ESP) in the stack of all the boilers installed in the 
industry for more efficient capture of particulate matters. Based on the study, it 
has been concluded that the unit does not have sufficient area in the boiler 
sections for installation of ESP. 

 
The above report is put up for perusal and necessary action please.  
 
 

S.No. Name of Officials & Details Signature 

1. Ankit Singh  
Regional Officer, UPPCB, Muzaffarnagar 

 
2. Imraan Ali  

Asstt. Environment Engineer, UPPCB, Muzaffarnagar  
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